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Valley by these roads. Since the partition of
the country, these roads remain closed. The
two routes have been replaced by (a) vehicular
Srinagar-Jammu National Highway, and (b)
establishment of rail head at Jammu,

Jammu & Kashmir generally does not
suffer from amy major difficulty in trans-
portation except in the winter when National
Highway often suffers from road blockades
causing severe problems and stoppages in
communication lines and transportation of
goods.

If the Government of India succeeds in
having any @¢rrangement with Pakistan for
opening Sriragar-Rawalpindi Road and
Suchetgarh railway link, it would go a long
way to further boost the socio-economic and
cultural relations between the two countries.
Besides, the tourstr industry and fruit produced
in abundance in valley can find another outlet
in the international market.

The Government of India should convince
Pakistan Government that the roads can be
opened on the pattern of Wagha border at
Amritsar which allows transit to passengers
an trade and commertce though on a limited
scale between the two countries under
bilateral agreements, for the common good
of the two peoples living in two neighbouring
States.

12.25 hrs.
[SHRT R.S. SPARROW in the Chair]

(if) Need or taking steps for re-opening of
Tacfloe Coir Factory at Ammandivilai

(Kanya/ imari),

SHRI N. DENNIS (Nagercoil, :
Under Rw't 377, 1 make the following
statemenl :

The Tazfloor Coir Factory at Amma-

divilai in Kanyakumari district is now closed
for about two ycars due to inordinate delay
in accotding the renewal of regis-
tration and also due to other discriminatory
treatments shown against it. The closure of
this factory which is largest in the country
has caused the displacement of large number
of labourers. Anciliary industries in the
locality are also affected severely. This
factory is the only industrial establishment in
the private worth the name in Kanyakumari
district which is declared as an industrially
backward district, So, in the public interest
the factory should be made to function
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without any more delay cither by facilitatin

the company to carry on the factory by

according renewal of registration immediately
or by taking over the company by the

Government, If the factory continues to

remain closed without immediate steps for its

reopening the prevailing grave situation
among the displaced labourers and others in
the locality would greatly deteriorate. So

Government may be pleased to take speedy

steps for the immediate functioning of the

factory,

(iii) Need for Simplifying the procedure for
sanectioning pension to widows of freedom
fighters.

SHRIMATI BIBHA GHOSH
GOSWAMI (Nubadwip) : On the death of
a freedom fighter holding pension as such,
the widow is entitled to a family pension.
But according to the present procedure, the
concerned widow, old and becreaved and
often helpless, has to apply and go through
all the paraphernalia at State and Central
levels which take a long time. In extreme
case, the poor lady dies before the pension
reaches her. Government should make the
family pension meaningful, take steps so
that necessary particulars, photo, etc., of the
wife are filed witn the Directorate together
with that of the freedom fighter concerned,
so that on his death the widow is sanctioned
her due pension automatically without going
through the long drawn-out process.

(iv) Need for re-orientation of Radio
Television progroimes.

DR, V. KULANDAIVELU (Chidam-
baram) : Under Rule 377, | make the
following statement :

and

Need of the hour is to re-orient to the
scientific temper and rationalistic ideologies
for social reorganisation and attainment of
socio-cconomic prosperity of our country. In
this regard the mass media like television,§
Radio and press have a major role to play
for spread of scientific and rationalistic
ideologies. It implies that superstitious and
age-old irrationalistic mythological ideologies
are given undue importance in the scheduled
and unscheduled Programmes of Radio and
Television in our country with special
reference to Tamil Nadu and Pondicherry
in the name of cultural programmes, religious
discourses, Temple Car Festivals, Temple
recnovation ceremonies, dramas based on
ficticus stories of the so called Gods and
Godesses.
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In view of spreading rationalistic and
scientific ideologies 1 urge upon (he Ministry
of Information and Broadcasting to ensure
reorientation of © T. V, and Radio
Programmes forthwith.

(v) Need for a common policy for all the States
regarding inter-state sale of wheat
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DEMANDS FOR GRANTS (GENERAL).
1985-85-CONTD.

Ministry of Home Affairs Contd.

MR. CHAIRMAN : Now, we come to
the next item. We resume discussion on the
Demands for Grants under the control of
the Ministry of Home Affairs.

SHRI MANORANIJAN BHAKTA
(Andaman and Nicobar Islands) : Sir,
vesterday, 1 was referring to the Union
Territories that cach of the Union Territory
has got diffcrent type of administration such
as  Arunachal Pradesh, Mizoram and
Pondicherry. They are Union Territories
with legislature. Delhi has Metropolitan
Council. Andaman & Nicobar has the
Pradesh Council. The Union Territories of
Dadra aud Nagar Haveli and Lakshadweep
do not have even the Panchayats.

Providing good government to the Union
Territories and their development is the
direct responsibility of the Central Govern-
ment. They are to provide full democratic
right to the people as in other areas. Time
and again, these were raised in the Andaman
& Nicobar Island that there should be a
legislature like in Pondicherry, Arunachal
Pradesh or Mizoram. Even my friend from
Lakshadweep has said that they do not have
even the Pradesh council. That has not yet
been decided there. You can well imagine
that if one set of administrative system is
not provided for all the Union Territories,
what will happen. It is very difficult to
develop those Union Territories and fulfil
the aspirations of the people of those areas.

[ strongly urge upon the Government
and the hon. Home Minister to Kindly
consider this point and see that these areas
are also provided with full democratic rights
as have been given in other areas like
Arunachal Pradesh and Mizoram. We, the
Andaman & Nicobar Islands, are better
suited in all the ways, for such a set-up.

Second thing is about the law and order
situation which is the much-talked in the
Union Territories. Now, only yesterday, we
had the sad news of the brutal killing of a
very important personality in the city of
Declhi. When they were passing through,
they were attacked. That means, that
they f were being followed by those
assailants and itis possible that some
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